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CEI'ITRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Cornrnercj-'l Cui plex(BDA), 
Indiranacjar, 
Bangalore - 560 038 

Dated : 

APPLICATIOI\I NO 	211 

W.P. NO 

Applicant 

Shri H. Doddaiah 	V/s 	The Disciplinary Authority, DSO/SBC 
Divn. Office, Bangalore City & another 

To 

1. Shri H. Doddaish The Disciplinsry Authority 
DSO/SBC, Divisional Assistant Station Master(Signaller) Office 

Bangalore City Railway Station Transportation Branch 

Southern Railway Southern Railway  
Bangalore Bangalore 

' 	2. Dr M.S. Nagaraja The Divisional Personnel Officer 

Advocate Personnel Branch 

5 (Above Hctel Swagath) 
Southern Railway 
Bangalore City 

1st Plain, Gndhinagar 
• Bangalore - 560 009 Shri N. Sreerangaiah 

Railway Advocate 
3, S.P. 	Buildings, 10th Cross 

ILl ird. Bangalore - 2 Subject: SENDING 	COPIES OF ORDER pAS 	O%Ptfl 	
NCH -.------ 	___ 

> ------------
Please find enclosed herewith the copy of 

passed by this Tribunal in the above said 
application on -- 9987 
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Disci; linry cnd A.- ea1 Fu1 	(hules), the JA by his order 

doted 7.5.1*33 (Annexuru A) imesed on the ac1ici- t the 

ren-lty of reduction to the lower time c le of ,:.y  of 

P9.29/_ from 7.5.1935. Accrisicd by this order, the 	j1i— 

cant filed an eael before tho AA who by his order dited 

14.8.1035 had dismissed the same. Hence this a;1icc.tion. 

1rnad coum:i for the 	licant 

contends that the ox Jer mde by tha r withcut exmininc ny 

of the mtLri.1 cuntentien u:t 	Ly th a 11e.nt in cu :,it 

of his 	e1 LAnd the rquiiument of Fule 22 Of the [ul, 

was n. t a se;kjnc ord. r and is j11:r al. In su ort of his 

cc ntention Jr.Nc•aiaja relies en thE rulinc of the Su:rome 

Court in AI1 1905 SC 1173 FNACH;JJ v. UNIC' [F I\HJI. 

Si! M.Sroeranriah, learned coun.a1 for the res cndants 

soucht to sU ott the ordor of -. 

In his arsal the a-licant had urcad 	lerce number 

of crounds on questions of fct and lcw. But the i4.A disEaqed of 

the snme, in the 	wexis :— 

"Hoiinc cerofully considered the crd:r ;assod by 

the Disci;1inery .uthciity and tha 	e1 re— 
frred by th emloyua and icints made therin, 

I tiry convincinsly come to the conclusion that 

ASM has actually contributory rcla to lcy in 

this accident. It is basically to a wcid such 
tye of accidents that Failucys insists and 

hishlicht to emloes the ncd to avoid short 

cut methodn and adjustments on the topic of 

safety. The sunishrnnt imposed in this case is 
in the rjeht pro:ortien to the mistake. Jhila 
it is the chock to emloyee at a first instance, 

but the whole erfect has been ccntained in one 

y(dr only. The punishment as such stands. 

Emkloyee was not made any point which merits 

rniticatien of F.unishmant the lea is technical't. 

dithout any doubt this order made by the ?A, suffers from every 

enb of the infirmities noticed by the SuLrerne Court in Fama— 

chandexs case and is not a sczikjnc order at all. -ence the 



BEFOrE THE CENTR1tL A1INISTRiATIJE THIBUJIL 
EANCLOFE 

D.TE.) THIS THE 9th DAY OF SEPTE1e, 1937 

Present : Hun'ble Justice Sri V.S.Puttaswamy 	\Iice—chairman 

Hcn'bl, Sri 	 Mmb 	(A) 

ArPLICATION No. 21 1/37j 

Doddai ah ,.. 

jEC, ASN, 

Sir ,  n11er, 

Banc1re. 	 ... 	AFrliC.cnt. 

Si )r. ..NcLaj 	•.. 	Advocata ) 

Di5c 4 i1inry Authority, 
DSO/SEC, Divisiior1—or?ic, 

Trnsçorttion Brrich, 

Banca1cr. 

Jivisino1 Prsorne1 Cf?ic.r, 

Pürcnn 1 Ernch, 
Bonc1or City. 	.•• 	 F 

( ri ii.Srrnc.-ioh 	•.. 	Adiocote ) 

This 	1iction haF come u: brcre the curt tc'y. 

Hon'ble Ju.tico Sri .S.Putoaswmy, Jicu—chdirmdn mdo the 

follcuinq : 

In thiE or 1 1jction rn:de unr Section 19 of the  

dminiEtr,tiv. Tribun1 	t, 	35(the Pct), the o1ic.nt has 

ch11enced ordei Nc.EJP.227/TS/33/77/75 akted 14.8.1935 

(innxure e) c? the Di\Ji5ién1 rronn1 Officer end A 	11et 

Authority (MA) i_nd ordor tJc.E/T.5/B3 79/35 deteri 7.5.193 c? 

th J5C nd Jici1inry ruth(Iity OA)Annoxur A 1. 

2. 	At thE mtii-1 timd, th oç.1icent ue wcikinc-  es 

AEsj.tent Sti_ticn 	ter in the Southrn Railw f;y. In 	dici— 

p1inry ioceedinç instituted unHr tha Railwey SErvent5 
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arn, is 1ible tv h, quaha without xmininc wil other 

qustins. 

6, 	is held in Eamachanjci fS ca, it is een to the 

a liLnt tc c1im a pronal harinc b.1fora the AA and if 

such a claim is 	by him the AA is bound t affard him 

an c :crtunity c f oral hiinc nd then wdaCiJL the 

In thz licht tf cut ebc,.vv discussion, wc allow th 

aliation in 	rt, quash thu ordr cf the A cctad 

14.3.1935 (Anrixure B) ani zjrct tho AA to ttere the  

psal filEd by th a1icant to its cricin1 file and  

dis:s of the s.me in acccrdance with low and the obor— 

vations cf the Su:remc Curt in Fmaehanicr 	caSE. 

A.licatjan is djssd cf in the aLova t..rms. But 

in tha circumstncas of the c, uc djrct the çitjs t 

hear their own cots, 
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VICE—CHAIFAN  

hs v/zn 

SEdTIO14OF 

F. 
ADDITIcgAa In;. 

MNGALOIE 


